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2. 3HH TEAR @qOT o7 H grem|
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fohar STem 8,58 9k &7 dfqur & 3eqeoe 348 & WS () o Il 39 fufemE @
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Jharkhand Rajya Seva Dene Ki Guarantee (Sanshodhan) Act, 2020
(Jharkhand Act 10, 2020)

PRELIMINARY
1. Short, Title, Extent and Commencement
2. Jharkhand Rajya Seva Dene Ki Guarantee (Sanshodhan) Adhiniyam, 2011 to amend any

complaint/allegation is to be acted upon expeditiously on examination, the concerned
administrative department, as it deems fit, may examine the said complaint/allegation.

An Act to Amend the Jharkhand Rajya Seva Dene Ki Guarantee Adhiniyam, 2011

In the 71st year of the Republic of India, this be enacted by the Jharkhand State Legislature
(Assembly), in the following way :-

1. Short title, extent and commencement.
(1) This Act shall be called "Jharkhand Rajya Seva Dene Ki Guarantee (Sanshodhan) Adhiniyam,
2020."
(2) It shall extend to the whole of the State.
(3) This Act shall come into force with immediate effect.

2. After Section-11 of the Jharkhand Rajya Seva Dene Ki Guarantee Adhiniyam, 2011, the following
proviso shall be inserted as follows:-

"Provided that if it appears sufficient to the administrative department that any
complaint/allegation is to be acted upon expeditiously on examination, the concerned administrative
department, as it deems fit, may examine the said complaint/allegation. After the examination or during
the review of pending cases at departmental level, if it is found that the designated officer or the first
appellate officer has failed to discharge the duties assigned under this Act without any substantial and
justifiable reasons, the administrative department may take disciplinary action against him/her as per

the Service Rules applicable upon him/her."
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